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ALL INDIA INSTITUTE OF MEDICAL SCIENCES
NOTIFICATION
New Delhi, the 13th May, 2011

F. No. F. 14-369(98) Co-ordination Cell/Estt.I-In
exercise of the powers conferred by the Sub-Section (1)(a)
of Section 29 of the All India Institute of Medical Sciences

Sciences, with the previous approval of the Central
Govemment, hereby makes the following regulations further
to amend the All India Institute of Medical Sciences,
Regulations 1999, namely :—

1. These Regulations may be called the All India
Institute of Medical Sciences (Amendment) Regulations,
200

2. They shall be deemed to have come into force on
the date of their publication in the Official Gazette.

3. (E) The words ‘ordinarily’ after the third line of
|Regulation 8(1) shall be deleted. Accordmgly
Regulation 8(1) shall be read as under :—

“The Governing Body may meet as often as may be
considered necessary by the Chairman for
transaction of its business but shall meet once in a
quarter at such place, and time as may be decided by
the Chairman.”

(D In the All India Institute of Medical Sciences
}Regulanon 1999, in Regulation 4(2) (b} of the AIIMS
F(egulauons, 1999, Sub-Regulation 2 (aa) shall be inserted

'
H

i

e

Act, 1956 (25 of 1956), the All India Institute of Medical -

-immediately after Sub-Regulation 2 (a} which shall read as

under -—

“The Proceedings of the meeting shall be circulated
to the members of the Institute Body by the Director
after obtaining the approval of the President. A period
of 14 days will be given to the members to confirm
the proceedings.”

(IIT) After the words “duly confirmed” in sub-
Regulation (2)(b) of Regulation 4, the following words shall
be inserted :(-—

“by the members present”.

(IV) In Regulation 8(1), new Sub-Regulation 8 1(a)
shall be inserted which shall read as under - —

“The proceedings of the meeting shall be circulated

to the members of the Governing Body, by the Director

after obtaining the approval of the Chairman, A period
of 14 days will be given to the members to confirm
the proceedings.”

(V) After the words "duly confirmed” in Sub-
Regulation (2) of Regulation 8, the following shall be
inserted :—

“by the members present”.

(V1) The last sentence of the Regulation 8 (4) shall
read as under . —

“

s -..The agenda of meetings shall be sent
under Certlficate of posting if serit by post or electronically
at least 10 days and 5 days respectively, before the date of
the meeting.
' By the authority of the Institute,
Dr. R.C. DEKA, Director
[ADVT-II/4/151/11/Exty.]
Note :—The Pnnclpal Regulations of All India Institute of
Medical Sciences was issued in 1999 vide
notification F. No. 14-3/69/99-Estt. I dated 25th
February, 1999 and amended further by :
(@ Notification F.No.14-3/69-Estt.1l dated 7th June,
2003
() Notification F. No. 14-3/69/99-Estt. I dated
2nd December, 2009,
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